399 Bill Introduced

MR. CHAIRMAN: Now the lobbies
have been cleared. Which of the cut
motions does Shri Lobo Prabhu want
to be put separately?

SHRI LOBO PRABHU: Let them
all be put to vote by voice vote.

MR. CHAIRMAN: All right. I
will not put all the cut motions to
the vote of the House.

All the cut motions were put
negatived.

MR. CHATRMAN: The question

and

is

“That the respective Supple-
mentary sums not exceeding the
amounts shown in the third
column of the order paper be
granted to the President to de-
fray the charges which will come
in course of payment during the
year  ending the 31st day of
March, 1970, in  respect of the
following demands entered in the
second column thereof—

Demands Nos. 7, 44, 60, 61, 66, 82,
93, 98, 116, 121, 124, 125 and 131"

The motion was adopted.

_/ 1734 hrs.

APPROPRIATION
1969.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): On be-
half of Shri Prakashchand B. Sethi,
I beg to move for leave to introduce
a Bill to authorise payment and ap-
propriation of certain further sums
from and out of the Consolidated
Fund of India for the services of the
financial year 1969-70.

MR. CHAIRMAN: The question is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out
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of the Consolidated Fund of In-
dia for the services of the finan-
cial year 1969-70.”

The motion was adopted.

SHRI JAGANNATH PAHADIA:
I introducet the Bill.

17.35 hn;.

POINT OF PERSONAL EXPLANA-
TION

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH):
Sir, in the morning Shri Prakash
Vir Shastri stated on the floor of the
House, when I was not present in
the House, that I was a member of
the Board of Trustees of Janahit
Nidhi Trust. I wish to emphatically
deny this allegation and regret that
an hon. Member should have made
such an unfounded statement. I re-
quest your permission to deny such
a wild allegation,

=t SETE Al (F797) AW
afa wgleg, &3 ag g FEr 4t | Afwa
T gI s F A 2 AR
fa 3@ gwe FaT §

17.36 hrs.

HALF-AN-HOUR DISCUSSION
NATIONAL TEXTILE CORPORATION

SHRI 5. R. DAMANI (Sholapur):
Sir, I am wvery grateful to you for
giving me this opportunity to place
before the Government the difficulties
and hardships suffered by the fami-
lies of hundreds and thousands of
workers who have been thrown out
of employment by the closure of so
many mills in different parts of the
country during the last few years.
The mills which have gone out of
commission and have broken down
last year are mostly situated in small

Extraordinary, Part II, section 2, dated

recommen dation of the Chief Justice of India

discharging the functions of the President.
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towns and the economy of those
small towns, mostly dependent upon
employment catered by those mills,
has been affected to a great extent
because there was no  alternative
employment in those small towns for
those workers.

The reason for the establishment
of the Nationa] Textile Corporation
was to start those mills so that these
workers could get employment. One
mill in my constituency, Sholapur,
went out of commission four or five
years back. When the workers came
to know that the Government has
set up this Corporation to restart the
mills, they were very happy. They
thought that now the mil] would
start, their misery would be over,
they would get employment; so, they
were jubilant and very happy. When
I went to Sholapur, many workers,
who were previously working in the
old mills, asked me when the mill
was going to be opened.

-

Now we have the opportunity to
examine as to what the National
Textile Corporation has done so far
to re-open those mills and to help
the industry, Therefore the first
thing that I would like to say is that
you should examine the working of
the National Textile Corporation since
its inception, that is, about two years
ago. I would also like to draw the
attention of Government, through
you to this and seek urgent and prac-
tical steps to overcome the difficult po-
sition created by the closure of the
mills,

The closure of these mills was due
to increase in the cost of production.
‘The price of cotton had gone up;
wages had gone up and the price of
chemicals and colours which they were
using had also gone up. In compari-
son to this steep rise in the cost of
production, the increase in the sale
price of cloth and yarn was not ade-
quate; as such, they started losing
and after some years it was not pos-
sible for them to continue any lon-
ger. The increase in the cost of pro-
duction can be offset only by moderni-
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sation, by putting up high gpeed

machines to increase production, to
produce better quality goods. But
that is not possible because the mills
are already in financial difficulties.
Neither did th. government give
them any finance nor are they in a
position to finance the modernisation
themselves. As such, there was only
one alternative before them, and that
is to go out of production. Govern-
ment is aware of this position and
that is why it has appointed many
committees to po into this position.
Even though those committees nave
submitted their reports, no action has
been taken by government and hence
the present position.

Now we have to examine what tae
Nationa]

Textile Corporation has
done in the matter. According to the
reply given by the Government,

which I will refer to afterwards, they
have so far taken over only one mill,
namely, New Maneckchock Spinning
and Weaving Co. Ltd, Ahmedabad.
They have examined about 21 mills
but they have re-started only one
mill. Even though so mills have
gone out of production, they were
able to re-start only one mill in 24
months, Out of the other 20 mills
which they have examined, 9 mills
are being run by the State Gowvern-
ments already. What is the purpose
of examining those mills which are
already run by the State Govern-
ments? Actually, there is no ~oint
in doing that. I would like to know
when they are going to start the
other 11 mills and give employment
to those people who are without em-
ployment for the last 24 months.
They cap do a lot of things for ex-
pediting the re-starting of those
mills. I would like to know by what
time definitely the government or
NTC will re-start those mills which
they have examined.

Secondly, as I have said earlier,
the only way to reduce the cost of
production and put the industry on
a sound footing is modernisation.
From the reply I find that the NTC
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hag not prepared any scheme to help
the industry in the matter of
modernisation by way of finance. Un-
less they prepare and implement some
such scheme of financial assistance
for modernisation how can the weak
mills which are running with losses
survive ? Is there any plan before
the NTC for modernisation of mills?

One tedeeming factor here is that
95 per cent of the plant and machinery
required by the textile industry, even
for modernisation, are manufactured
Sn this country and now most of
those units have idle capacity. There-
fore, it is very much easier for the
government or NTC to help the in-
dustry in the matter of modernisa-
tion by utilising that idle capacity.

1 will now give some suggestions
for improving the position. Now
machinery is available for moderni-
sation. Only the mills have no finance.
So, if finance ig guaranteed to the
industry for the purchase of machi-
nery, the problem can be solved.
Therefore, if there is any scheme fqr
modernisation, it should have provi-
sion for financing it. Otherwise, the
industry will not be able to t*:al-lxe
advantage of the scheme. So, I wouid
like to know whether any scheme
has been drawn up for modernisa-
tion or for running the mills which
are weak, or closed mills, whether
there is provision for supply of
finance.

Then, the office of the Textile
Commissioner has some experienced
and talented persons. How are th_ey
utilized now? Now they scrutims_e
applications, collect figures, distri-
sute jmported cotton or carry out
statutory rules and regulations. I
would say that their services should
be utilized in a better way. For
instance, if the mills are about to be
closed, they can go and make an
on-the-spot survey of the mills, sug-
gest in what ways the mills can im=-
prove their efficiency and reduce the
losses. On account of limitation on
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time, I cannot elaborate on this point.
But I would say that the staff of the
Textile Commissioner should not be
utilized only for statutory work of
comparing figures or compiling
statistics, etc. Whenever any of the
mills face any difficulties, they should
be asked to go, study the problem
and suggest how it could be solved.

Lastly, I would like to say this.
This is also very important, We are
importing cotton worth Rs. 84 crores
every year. How much are we spend-
ing on development of cotton? You
will be surprised to know that Gov-
ernment is spending only Rs. 20 lakhs
per year for the developmeni of
cotton whereas they are importing
cotton to the extent of Rs. 84 crorcs!
Out of these Rs. 20 lakhs, how much
is being spent on administration and
how much is actually spent on deve-
lopment 'of cotton? This should re-
ceive Government’s gerious attentiom.
Government should give more atten-
tion for increasing the per acre pro-
duction because our country's per
acre production is very much lower
than that of the others; it is rather
the least. As such, there is ample
scope for development and if we
develop, we can be gelf-sufficient and
the cost of production of the mills
can also be reduced; the farmers
also will be benefited.

In conclusion, I would say that
those mills which are situated in
small towns should be given bvre-
ference in re-starting; modernisation
schemes should be put into operation;
the Textile Commissioner’s office
should be utilised for development
purposes instead of for compiling and
serutinising statistics. The production
of cotton should be increased.

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT): I am very glad that the
hon. Member has raised this discus-
sion, This is a very important sub-
ject. Textile is one of oldest and the
largest industries, and it has been
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going through a period of difficulties
which have been aggravated more
by many factors, including shortage
and rise in prices of cotton, Basical-

ly the ills from which this industry

15 suffering are lack of modernisa-
tion, obsolescence, financial difficul-
ties, bad management and other

things—aill combined. The combina-
tion of these factors has made this
industry to be in rather a sick siate.
For the last two years, the House has
shown a great concern. A number
of mills were clesed. Althougn the
number is not increasing, the correc-
tive measurass that were ti ken have
at leas: bulted the process; tuday ihe
position remains ss it was, if nol
better . .

SHRI UMANATH (Pudukkottai):

The number has increased . . .

SHRI B. it. BHAGAT: The num-

ber is about the same.

SHRI UMANATH: In Tamil Naduy,
before the formation of the Corpo-
ration, th2 number was 21, and after
the formation of the Corporation, it
is now 29.

SHRI B. R. BHAGAT: On 30th
June, 1963 the number of closed
mills was 55 in addition to 15 mills
which were fit to be scrapped. Today
the number ig 57 in addition to 16
which are fit to be scrapped. This
is the position about closed mills.
(Interruptions) So, the position re-
mains more or less what it was. The
corrective measures taken have paid.
A number of other measures were
also taken. I need not go into
these—the fiscal relief, bringing down
the area of control on production so
that the mills are able to have more
profitability and certain ather
measures taken to improve the posi-
tion of the textiles. These things
apart, the hon. Member has raised
two or three basic issues, He has
complained that the National Textile
Corporation has not yet started fune-
tioning. Well, Sir, when the Bill was
passed, a number of restraints were
put on it and it has to follow a car-
iy e
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tain procedure. Then in many ot
the decisions that have been taken
either for liquidation or for recons-
truction the matter has to go to the
courts. But basically the position re-
mains as it is. The hon. Member
says that only one mill has started
working. That is not true. If you
take the number of mills for which
authorised controllers were appoint-
ed before NTC came into being, that
wag 12. Most of them are in opera-
tion. They are also running. You
cannot say that they are not running.
There are mills—the hon. Member
knows—Ilike the Muir Mills and the
India United Mills. If the mills were
not running, what position would
have been there? Then the NTC
went into the case of all these mills
and they have made their recom-
mendations that either the mills be
taken over for liguidation or for re-
construction. In case of liquidation
mills, new companies may have to be
set up. In case of reconstruction the
company will be reconstructed with
subscriptions of new share capital
That process has already been gone
through.
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The number of mills in which it
has been decided to appoint authoris-
ed Controllers is 4. Out of these 4,
2 are running und 2 are about fo run.
The number of mills in which NTC
has recommended the appointment of
authorised Controllers but which de-
cision is yet to be tzken is 7. The
number of mills in respect of which
it has been decided on the recom-
mendation of the NTC not to appoint
authorised Controllers is 7. So this
is the work which is proceedinz, I
wish the NTC should be more effi-
cient and go ahead more quickly, but
in a matter like this where we have
to carefully examine the position,
an investigation Committee as an
expert body goes into that, the Com-
mittee report has to be serutinised
in the Textile Commissioner’s office,
then the NTC goes into it and then
it goes to the Finance Ministry and
then it has to go the Industries Min-
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istry, it will naturally take time. All
this is provided in the framework of
the Act itself. Now the hon, Member
‘wants that it should go ahead like a
.Jumping horse. (Interruptions).

SHRI UMANATH: By that time
the unemployed workers will die.

SHRI B. R. BHAGAT: What is
-the remedy?

SHRI UMANATH: You must find
some way out to circumvent ijt.

SHRI B. R. BHAGAT: Now you
have heard the statement by the
Chairman of the NTC 1In the

beginning he expressed dissatisfaction
at the procedural delays. Now he
says that the momentum hag gather-
ed. Now the NTC will take up as
many mills as are closed for investi-
gation and such of those that are re-
constructed will be formed as speedi-
ly as possible. He is giving his ut-
most attention to this,

Another question the hon. Member
has raised is the question of moder=-
nisation. He said. what is being
done? That is the crux of the ques-
tion. Our textile industry is obsolet=
by and large and, therefore, unless
the modernisation process is gone
through, there is no other way of
remedying the situation. There may
be many more on the sick list. Al-
though we are trying to do every-
thing possible to see that there are
no more closed mills on hand, in a
difficult situation like this, it may be
possible that unless these mills are
modernised and made more efficient,
things may go from bad to worse.
In this respect the hon. Member is
right. What is being done? A work-
ing group was set up to take stock
of the situation and find out as to
‘how much money is needed. A re-
presentative of the Indian Chatton
‘Mills Federation was also there. They
"have come to the conclusion that in
45 years during the Fourth Plan
period a sum of about Rs. 180 crores
-will be needed. That is the minimum,
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That is their assessment. Some

people dispute that and say we need
much more. We need Rs. 500 or
Rs. 300 crores. But out of this Rg 180
crores, Rs, 75 crores is to be met by
the industry itself and Rs. 105 crores
by credit institutions, Now the posi-
tion as it is is that we have to find
this Rs. 105 crores. I will be happy
if the finance Ministry and the finan-
cial institutions fork out Rs. 105
crores for modernisation, I will be
happy about it. But unless we do
this there is no point in saying that
we need Rs. 300 crores or Rs. 400
crores, The assessment has been
made that if the industry is able to
have an investment of this order we
may be able to provide the necessary
modernisation to this industry. Par-
ticularly we have to proceed on a
selective basis in respect of the ex-
port mills which produce the quali-
ties that are going out for exports.
They must be absolutely modernised.
Then the other mills should come
forward and we want to do this and
proceed on a priority and selective

pasis. The hon. Member said about
cotton which is another important
problem. It is true that although

there hag been some improvement in
the per acre yield of cotton, but.
compared to countries like the Soviet
Union, or U.AR. or United States we
are very hopelessly behind fin this
regard, This matter js dealt with
by the Agriculture Ministry. But I
have taken it up with them and a
special committee has been formed
to go into this question. Whatever is
necessary has to be done. The neces-
sary inputs should be applied; much
of the cotton is grown in dry areas;
the plant protection measures, better
seeds and intensive measures are
being taken up. But I agree that
the funds provided so far and care
taken so far are not adequate and
much more is to be done. If we want
to be self-sufficient in cotton we must
be self-sufficient in cotton to the
extent we should not import any
PL 480 cotton in future, if we are
able to produce more of the long-
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staple varieties of cotton. We have
to make maximum effort to be self-
sufficient but our commercial obiiga-
tion and trade relations with some of
the countries which have cotton to
offer are such that we can maintain
these imports and these may conti-
nue. Otherwise we should be self-
sufficient in cotton not in 5 or 10
Yyears but in 3 or 4 years time; in
the forseeable future we must be
self-sufficient. That should be the
objective. And, I have urged upon
my colleague the Food Minister that
enough money should be provided.
This question is being looked into
and I hope ultimately in this vital
aspect, apart from modernisation, the
vital aspect of the raw material, that
is cotton, is looked into.

SHRI 5. R. DAMANI: Is there any
scheme for modernisation? There are
mills which are under the Govern-
ment and making losses,

SHRI HARI KRISHNA (Allabad)*
Sir, there is no quorum in the House.

sff ot wSw (T gfa):
T8 w=aT T faerer & fafede 10

=t TwETEETT wEA (geeT)
ot qifedi 7 =g a5 fHar ar fF s
FT HATH AZT ISIET FTAT

SHRI HARI KRISHNA: Sir, 1
object to the remark of the hon.
Member.

ot A K117 facgw fafede

FaE§ —azAm g T f5 7%
U7 HET § 15 0 T2 T q59
HTH FT T FET THT |

MR. CHAIRMAN: The bell 1s
being rung—
Now there is quorum, Shri Lobo
Prabhu.
18 hrs.

SHRI NARENDF A STMGH

MAHIDA (Anand): If a member' {from
my side has raised this question, 1
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am sorry. It is the right of the Oppo-
sition to raise it,
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SHRI LOBO PRABHU (Udipi): I
am not going to dwell on the fact that
only one mill out of 80 has been re-
opened on an advance of only Rs. 12.75.
lakhs in the course of six rnonths.
This matter is Such a great shame that
I am sorry that the Minister induiged
in a lot of confusion and referred to-
mills which were taken over before.

There are two human problems in-
volved. I entirely sympathise with my
hon. friends who made the point that
75,000 people are unemployed on ac-
count of the closure of 80 mills, This-
Government takes the plea that it
takes time to work these mills. There
is something very wrong with the
Textile Corporation.

SHRI B. R. BHAGAT: What is his.
suggestion?

SHR] LOBO PRABHU: The other
problem is this, One reason which he
has not touched why the textile mmills.
are in this position today is consumer
resistance. During the course Jf the
last ten years, the price of cloth has
gone up 100 per cent. This is largely
because of the tax element Wwhich
forms 40 per cent of the cost of cloth,
Everytime a man buys a coat piece, he-
is paying to Shrimati Indira Gandhi
40 per cent of the price, not ‘o the
person who produce that cloth. Gov-
ernment should pay attention ro this
before they think of modernisation.
They will not look at this problem
organically. The Minister would just
come here with some prepared ravly
and reply to his own members: ‘vye
are doing this, we are doing that in-
regard to cotton, we are doing fome-
thing else about modernisation’. Think
of the human problem, think f the

common man,

SHR] SONAVANE (Pandharpur):
Why did he not think of the common:
man whep the Bank nationalisatio

Bill came here?
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SHRI LOBO PRABHU: This shows
‘that he has the mental capacity of a
-child; he js saying s»nething atterly
irrelevant.
that bank nationalisation has donz no
good to the common man; it has only
-done good to the Congress Party.

SHRI SONAVANE: Time will prove
it,

SHRI LOBO PRABHU: When 75,00
workers are idle, why not reduce the
taxes which are the real cause of the
present textile ‘crisis?

DA sEew (Tt afea) -
gy wgRy foew @ @ st
¥ 39 weT ¥ 77 g9 9 FE aX @
a I & ) S wE q famreoar
a2 fasl #1 37 1 a9 e aw
& Farar o a7 fF 3 awy faest
g dmTe fad § ST @ Fnie
& gra wwmar sy | AfE gw o
THHT gH AR F AT HT WY 2
Iay qiT AA gt £ fF g ¥
T qeT F drfwel F7 99 geer
fagas &1 30 F gg A AEETET
fer 4, s & et o wrvaTaw # g
Fit frarar 1 AdeT Az Er wr g
faef w7 WY a7 gr wWr 2 awsd,
TEWLTETR AX fae # O W A
FIAQT ¥ A1 A7 fawl & 99 ¥ &
T auw F1 & 99 g7 v I Ay
@& FAE A gad gfafafa
FararT feeet omd § | faeeit § 3%
T oTaT 2 o T awTe & 9 =t
A HF T AEC F 99 A9 £ Al
Fg1 war 2 fF foedt @ F 99
q | AT Tew wFR W feeer
HGETETIMI & &9 § g7 FHATE
& grrd feqw 9w @ & wfg
# orar wrwar § fe oot amaRr ww
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R F TH gaw § foar o7 fodw &
T S fadt F 97 F fog 9% 59
F@ W @ e 7 faguw W 0w F @
ae T fasl & 54 7 & 9.
o A AR A Rw Fag g A fE
o FEEd F1 qHEAT g9 A & fag
F1E 319 FaW I3 7T Foreat AT
fae & o7 wav gy ¥ AF AT
o faat &1 8% & foag & g9
frrrsmwre ?

IO g i o are 5
A1 AERT F Ewr FEa
oF gz o arta qIw K & vt £ F
wrET A1 fefta &0 w93 Wa@r
ITE T AT FAFT F FI8 F7 32w
7 A0 A @ |t e @
FITT, 7g g a7 & F wiygs faqi
aF 94T § wafs gAr faw # F1er
IqAT TE AAGT & | AT WA AT AT
¢ & Zfem &1 T 99 & Wk
At e & F | gEwr qumAr
&1 @Y & A1 agi 9% M F98 %7 daTan%
W WA AW { g afey 9ww w4t
O &7 A A gATeE
qTH A AfAFor 1 atg Ty 3
Iq AT FIO F 7 AT ZIE ATE
ST Al F FIT w7 5T F9 L
agr AFET FT AE T WE FT G
g 3% qFE 76 & fAu  wow
FHT g7 & 7 WA §rET g A1 A
AT & T

SHRI N, SHIVAPPA (Hassan): The
hon. Minister spoke about financial
implications and his endeavour to per-
suade the Finance Ministry to advance
money to the corporation. I am sorry
for his efforts which ended ip Wvain,
I am sorry ont for him but for the
75,000 workers referred to by my
friend Mr. Lobo Prabhu who have
lost their bread It means their 75,000
families go without bread, Just like
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t.h.g hon, Minister they are human
beings and they have wives and child-
ren. I do not know the use of the
slogans which they mouth when these
things happen. The sick mills were
taken to be improved financially and
physically so that those labourers
could be profitably employed. They
had Joglekar Committee and Manu-
bhai Committee Reports, Was it aot
possible for them to dig out some
reco:nmendation and use it effectively
to improve these mills? The Cordora-
tion has not at all been functioning
though it was created 1} years ago.
We expect a concrete reply.

But that apart, 1 want to have «
categorical answer to my question.
There are certain mills functioning all
right. There are certain sick mills
taken over by the institution. Why
not these two be combined together,
by which the mills that are already
functioning with profit will pick out
others and provide finances for them,
instead of seeking aid with a begging
bowl from the Finance Ministry or
some foreign country? 1 want a caie-
gorica] answer from the hon. Minister.
What is the infringement, what is vhe
obstacle, what js the problem for him,
in not mingling these two institutions
and seeing that the machinery and
the functions are put together, thereby
giving an opportunity to the workers
on the one side for enough work, and
also giving a sound financial position
to the textile industry which is the
oldest industry. which is the soul of
the country, This industry will have
to function properly for the better-
ment of the people, for the betterment
of our finances and help the unfor-
tunate people,

The last point T want to make and
to which I would invite the attention
of the hon, Minister is this. In any
democratic country, where they have
got a democratic feeling, where they
have cot respect for the democratic
feeline, respect for labour. in any such
democratic country in the world, if
there is a labourer who is put out of

work for the fault of the Government,

by taking over one institution,—whe-
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ther it is public or private—he wili be
provided with shelter, preferably a
bunglow, and with a certain amount
of money not only for himself put for
the members of his family,
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MR. CHAIRMAN: It is too long
Please put the question straight,

SHRI N. SHIVAPPA: I am putting
the question. Will the Government
tel] me very categorically that ihey
will improve the workers’ conditions,
that they will provide all these faci-
lities taking into acocunt human con-
siderations and democratic values?
I want an answer. What is the infrin-
gement? Is it not possible to provide
these facilities? What about the re-
port of the investigating committee?

MR, CHAIRMAN: Ask the question.

SHRI N. SHIVAPPA: It is a big
subject which is before us and it is
in the interests of the nation. I will
put an ordinary question, and I shall
confine myself to that question, What
iz that so-called investigating com-
mittee? That is with regard to 20
mills: three mills jn Gujarat one in
Maharashtra and one in Madhya Pra-
desh, and 15 mills in Tami] Nadu. Is
it right on the part of this Government,
on the part of the Ministry, to sleep
over the matter when ap investigation
has been done? Why not the matter
be expedited? That is my final ques-
tion and I will leave it at that stage.

st TtEAe mren (TE)
gumfy wEEw, wEa=AT & aE 89
AT & s A1 R gwre 2w H A
foret @2t o g A9 # ¥ faF waw
# s ) afer & fom s ¥
I §, g A WA St g6
srer & sy § — fagre, 7@t T Fw
firdt fareger 78Y & 1 1 U A E—AH
ETEE wAR TR TE
GeaTdt wO% ¥ 3, Swar grew
T=EE §
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> ot ¥ T WA 9g AT S @
|

=1 TRTEATT UTHT : Fq7 I WY
a’wmﬁﬂ?i‘iﬂ'a|ﬁaﬁ
R £ f5 e e g azdt
ST R TR W AwAw -
TEA AR AT R, FEA 21
frefl 3 it - azar #1 & S A
foie § s a1 781 &, & 97 7w
1Al & A A w0 AfeT 0F A
o€ FgAT Arga g o o el A
wiw &1 8, 3y A frel] @Y qwTa
ﬁ?ﬁ'ﬁ%ﬂﬁmﬁmglw
ot F1AT @en @ F% fear, 3a% fag
g fean f cadr #1% raar 4@¥ v,
aH! w1 faar amy, =< et ¥
mﬁqﬁﬁ'&mﬁ:im“
& wr T) & wwdt, qafoe 3 de
&1 T F At e fafier
fear om mr & 1 & s SR
g&qsw'ﬁﬁﬂ?ﬁ'aﬁm
'lﬁ*l_l'ﬁﬁiﬁa*m? T |
:jﬂ'\'ﬁxaﬂmmmqﬁﬁ

3 et # wra g faar g—
foa & % * g § A A
HTAATT qeer ¥ aATqT 9T—q  qfaw
st ferfar nwe Sifar e wer
fde wgmaraTe, TAFT 12 AW 75
game waaT foui o & A gadr fam
t—aram  faew fdo,  arfeeddy,
fomrr aiw = wTar fear mm
# AT wEAT g e oW waw
% arz 3 faeii #7 feafa @31 3, @
&\ sE A R A, A T
@ ET A QW — TS
—h Ul

AUGUST 25, 1969

Corporation 416
(H.A.H. Dis)

WE wATT W woge AW @
Tk § T I Fery ¥ fq e ¥
A FI9 ¥ 31 SeaTH fa=Tode
7 @ fe A @ g O W
w4 ?

SHRI B. R. BHAGAT: A number of
issues have been raised, some of which
are fundsmental, For instance, the
question of the switch over to synthe-
tic fibres or terrylene cloth is a more
fundamenta] issue. I would like to
say on this occasion that the National
Textile Corporation is trying to do its
best within the limitation set upon it
by the Act itself. I do not know what
impression my predecessor ip office
gave but it is a fact that it is not the
function of the NTC to take over and
run all the closed mills, Because, as
will be seen from some of the figures
given, some of the mills are fit only
to be scrapped; whatever amount is
invested on them will be throwing
good money after bad, because they
are so obsolete that they cannot be
put into operation. Therefore, the
investigating committee goes into ‘he
question carefully and then makes re-
commendations op the basis of the
capacity and feasibility of the mils.
On that basis information was given
that so many investigatins have been
completed and action has been taken
in certain cases.

An hon, Member wanted to know
the cases pending before government.
At the moment, there are seven recoins-
enendations, either for reconstruction
or for liquidation and forming A€W
companies, We have got the contur-
rence of the Finance Ministry in two
cases ang five are pending. In the
mean while, other reports are coming
in. Therefore, the process will 2o 2n.
The workmg of the NTC is gathering
momentum and We expect that the
complaint raised in this House and
elsewhere that it is not working fast
will cease to be valid soon.
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Then, it is said that it is not looking
to the human side. I am glad to note
that the hon. Member has suddenly
woken up to the human side of our
teeming milions, It is a good thing, if
it is genuine. Of course, I take it for
the face value because all of us ate
hon. Members.

The position is that today the Cor-
poration is trying to pursue its acti-
vities as fast as it can. An hon. Mem-
‘per asked about the position of those
wmills which have been taken over.
They have starteq working only a
month or two back. But I can inform
the hon. Member that al] those mills
under the wvarious controllers are
working well. Some of them are
making profits while others have cut
down their losses. Most of them are
in a much better position today than
what they were at the time of taking
over. I am quite sure that these twao
mills, or the other two which will be
started soon, wil] not only be put on
their own foot but their health will
be restored to them, '

As for the changeover to artificial
fabric, terrylene yarn, the point that
has been made by the hon. Member
is very valid. Here I can make only a
genera] statement. The present posi-
tion seems to be that i the foresce-
able future we can still depend that
the cotton fabric will be the main
wearing material. Because of the
price differential, for the common
people cotton will be the fabrie.
For the wvery rich people only
terylene can be there, although there
is demand in the younger genera-
tion; but at the moment because of
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the price differentia] it can only be
from a small class of people,

418

Secondly, the production of artificial
fabric is limited The position after
the recession is that the demand for
cotton cloth has again picked up.
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SHRI B. R. BHAGAT: I cannot say
with any definiteness that there has
been any study made of this; out, as
I said, it is a valig point. At least
now a very carefu] study should be
made. I agree with the hon. Member.

Then, | know the workers who were
working in the closed mills are in
great difficulties. If there had been
any way of speeding up their reopen-
ing through the National Textile Cor-
poration, certainly it could have been
done. But I can assure the hon.
Member that all that is possible in
taking over more and more mills and
to make them run as good mills and
be an asset to the production system
in the public sector, is being done. No
effort will be spared in bringing more
mills under this Corporation,

18.22 hrs,
The Lok Sabha then adjourned till

Eleven of the Clock on Tuesday,
August 26,1969|Bhadra 4, 1891 (Saka).



